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3. S,Gani

. Counsel for the Applicants oo Mr.S . R

(s

IN THE CENTRAL ADMIN ISTRATIVE TR IBUNAL ; HYDERABAD BENCH

AT HYDERABAD

0.A.No, 12/97 ©  Date of Ordgr: 11,9,98

BETWEEN 2
1. M.Shahshab

2, D,Dastagiri

1, The Union of India, rep, by the
General, &.C, Rly,, Rail Nilayam,
Secunderabad, .

2, The Chief PersOnnel Officer,
S5.C.Rly,, Secunderabad,

3. The Di‘}l.Railway Ménager (Commercial),
S.C.Rly., O/o D.R.M's Office, Guntakal,

4, Sr Divisional Personnel Officer,
S.C.Rly., Guntakal,

M.Ranganna

B,Sunder Raju

M.Ramachandra
. K.Rama Murthy
. B.,Balaiah

10 K,Krishna
11,M1,Usman
12,.M,Gopal

13, M,V .kamana .+ ReSpond

\003:-30\01

Counsel for the Respondents ee Mr,C.V,

CORA 3
HON'BLIE SHRI R,RANGARAJAN : MEMBER (ADMY,)

HON'BLE SHRI B.S, JAI PARAMESHWAR ; MEMBER (JUDL,)

X As per Hon'ble Shri R,Rangarajan, Member (Admn.)

" i

4. S.Fakru.ddj.,n‘ _ .+« Bpplicangs,

ents,

ymakrishna Rao

Malla Reddy
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" 3. The main grievance is that the juniors are

' : ana,
the OA who were appointed regularly and they are |j

as per ‘the guidelines of the A pex Court with all

" re-produced below :-
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Mr.S.Ramakrishna.Rad, learned counsel for the applicant,

2. There are four applicants in this OA, They have

given their dates of engagement as Commission Vendors Bearers

in Vegetarian Refreshment Room, Guntakal, in 8,CiRailway,

they ha@{_worked in page-3 of the OA,

‘Guntakal division and they have given the number|of dlays

continuing

as Commission vendors/bearers whéreas the applicants Vere

left out, They quoted asbout 15 names in pages- 7

the applicant&,.The applicants have not submifted

sentation in this connection so far to the respond

4. " This OA is filed to set aside the letter No

and |8 of
unier to
any |repre-

ents,

.G/E,564 /PR L/

Con/96, dated 14,11.96 whereby some Vendors/Bearers wefe called

for screening test wheréin the names of the applic
find a place and for a consequential directionto R

absorb them earlier to the others on the basis of

benefits, ' -

5, Para-4 of the reply is relevant. That par

ants|did not
-1+ 3 to
the seniority

consequential

"It is submitted that as Stated in earlier
‘pursuance of Hon'ble Suprere Court jwigemen

para fin
I

t in

T.I.Madhavan ¥/s, Union of India (1988/supp,SCC

437) in Guntakal Division 163 persons were
tified and listed and a seniority 1list was
vide Senior Divisicnal Personnel - Officer/G

BN

letter No,564/I1/Catg/dated 28,6,1996 assigning

ident-
published
untakal

0‘3
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seniority on the basis of date of engagement,
t0o absorb them progressively to the permanent

posts of catering service at commercial Branch,

s 4/PR1/

and accordingly the impugned letter G/P.S

com, 196 dated 14,11,96 was issued calling fir{

57 senior persons for Screening test, Meanwhile

in view of the policy drawn by zonal authoriti

ard circulated vide Dy,Chief personnel officer

south central railway, sSecunderabad letter No,

(C)563/CLS/Comm/Aosorption/pilot dated 18,12,95
(Annexure R1) according to which the commlissidn

Bearers and Vendors are also to be considered
for filling up the group-D vacancies of other

t

Les

Branches as per the suitability depending
qualif ications prescribed for the post, t
proposed screening vide impugned letter d
14,11,1996 is given up. But however acti
taken to absorb the listed commission wven
bearers against the available vacancies o
group-D posts of other Department, Provid
fulfill the conditionS/qualifications att
the post of other Depaitments. On this &
17 commission Véndors/Bea:eis have been a
as Diesel Khalasis of Mechanical Brancn a
posSsessed necessary qualifications prescr
the post of Diesel Khalasis, The applica
were not considered for the above posts o
Khalasis as they 4o not poésess the acade
qualification required for the post, Howe
statéd earlier in above paras, the 22 lis
commission vendors/bearers were also abso
Servers of Catering Departrment on the bas
Seniority assigned‘on the basis of date o
Therefore, it is submitted t
the listed commission Vendors and Bea rer

engagement,

be absorbed in progressive manner to the cater

services on their turn based on their sen

on
he
ated
on is
dors [
£
=d they
to
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ed

S they
ibed’to
nts herein
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mic

aC hed

0SS orh

ver, |as
ted
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ing

s Wil

jority and

for other branches/departments posts not only

their seniority but also on their fulfill

other qualifications attached to the postsY,
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said list.

6. From the above para it appears that the fespondents

have co@ﬁ@éjéﬁ;all the Commission Bearers and Vendors

per the seniofity on the basis of the number 6f@daj§ﬂ

Service putin by them as,Commission Bearers and Vendor

a list has been prepared accordingly, It iS also seer
the reply in para-4 that the CommiSsion Bearers and Ve
will also be absorbed in.other departmentfas Group-D S
V ] i ’ . ':L’ ’ ]
if they fulfill the required education and other quali
for absorption in that department,
L '

foundLEO'bg absorbed in‘the'other'department they will

as

of

s and
from
ndors
taff.

fications

In case they are npt. 3}

be

absorbed as Commission Bearers and Venflors in the catefring

department.

7. In view of the above reply there is no need to

any direction to consider the case of the applicants a

However it is not known whether the names of the appliE

. ) f
find place in the list prepared by the administration ¢

in para-4 of the reply, The reply is silent in this cq
The learned counsel for the reSpondents is also 1gnonm

M('V E.M
the position in regard to the imstrueticns of th@4naneé

Hence we are left with no other alternate e

to give the following direction 5

(a) The responden should immediately inform tHe
>

appllcants zf(phelr names are in that 'list &
. if so theAsenlorlty position in that list.

(b) If their nanes aze not in the 1list then the

¥

re5pondents shouhd inform stating the reasons

H&ésateﬂ
bnnect ion
1t.of

in the

e XCept

nd

~



%Kwhy their names are not in the list,

. are
(c) 1f the applicants / aggrieved.by the re

to be given for the direction as above
are at liberty to approach this Tribuna

' challengefthe same in accordance with t

(@) Time for compliance is 2 months from th

of receipt of a copy of this order,

84 The OA is “‘disposed of with the above dir

No césgs,

e

B.S5, JAT PARAMESHWAR ) { R,RAN

__—Henber (ul, ) Membe
A%

Da;ed 3 11th September, 1998
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T (Agr]

(Dictated in Open Court)
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The Ganaral Hlnagar. S.C.“ﬁy., Rail ﬂilayam, Sacund

The Chisf Persennel Officer, S. c Ely.; Sacunderabad.
Tha Divl.Railwvey Manager . (Commercial), S.C.Rly., 0/¢ D.R.M's
0ffica, Guntakal, .

Cae ébpy to Hr; 8.Ramakrishna Rao, Advocate, CAT., |

Gne copy to Mr. CoV.Malla Reddy, Addl.insc., CAT.,
une capy to a.a.(n). cnr.. Hyd. '

fne duplicate cepy; RaL _. B

- X
.
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TYFES BY CHECKES 3Y
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